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Anudmcat of hgrMat of Bonus Art, 
Utt

*219. Shrimati Tsrkeahwari Sinha: 
Shn K. IumiI:
Shri Pmamtb:
Shri Mohammad Ismail:

Will the Minister of Lahonr and Re­
habilitation be pleased to stale:

(a)  whether Government have any 
proposal to amend the  Payment 01 
Bonus Act, 1969; and

lb) if so, the nature thereof?

The Minister of Labour  Reha­
bilitation (Shri Hathi): (a) and (b). 
Various suggestions for amending ihu 
Act have bf'sn received and are being 
examined.

Post Offices in Haryana State

960. Shri Ram KisJuw Gupta: Will
the Minister of Communications he 
pleased to state the number of  new 
post offices proposed to be opened in 
the Haryana State during 1967*68?

The Minister of State in the De­
partments of Parliamentary  Affairs 
and  Communications  (Shri I. K. 
Gnjral); Owing  to  the  financial 
stringency, certain restrictions  have 
been imposed on the opening of new 
Extra Departmental  Branch Offices. 
In case thes>» are removed, 267 Extra 
Departmental Branch offices are pro­
posed to be opened. It is also proposed 
to open 15 Departmental Sub-offices 
during the same period.

Code of conduct for Central Gov­
ernment Servants

961. Shri Baburao Patel: Will the 
Minister of Home Affairs be .pleased 
to state:-

(a)  whether the code of  conduct 
for the Central Government Servant* 
has been finalised;

(b) it so, whether a copy of  the 
same will be laid on the Table; and

(c) it not, the reasons therefor?

The Minister of State ia the Minis­
try of Home  Affairs (Shri  VMya 
Charan Shukla): (a) to (c). The con­
duct of Central Government servants 
is regulated by the Central Civil Ser­
vices (Conduct) Rules, 1964, a copy of 
which is  laid on  the Table of the 
House.  [Placed in Library, see No. 
LT-478/67].

Newspapers Ltd., Allahabad

963. Shri Sheopu}an Shastri:
Shri MaAm Limaye:

Will the Minister of Labour  and 
Rehabilitation he pleased to state:

(a) whether Government’s  atten­
tion has been drawn to the dispute 
between the employees of the News­
papers Ltd., Allahabad and its  em­
ployers; and

(b> if so, the steps taken by Gov­
ernment to ensure regular payment 
of salaries|wages to journalists other 
employees  and  implementation  of 
labour laws?

The Minister of Labour and Rehabi­
litation (Shr| Hathi): (a) Yes.

(b) The matter concerns the State 
Government and they have been re­
quested to look into it.
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tilftllw • ... aw; •• D.UI' ... ........ 
HI. 8.llrl MoMm a' ....a: 

Drta...a.....: 
11111 P. It. llltllk: 
lllirt ....... .,..: 
8ltrl ,,.._, -: 

WUl the Minllter oC - ..... be pleued to ... : 
<•> ~ Govemmmt ot Trt~ 

pw"« lJ8"e been ..ad to ... ..,. 
epinion on mun. ot ~ an4 
the De&nce of tn4ia Ru.I•; 

(b) if '°• the opinion siven 'b1 
them; and 

(e) if the oPlnlon 1lveu la in favour 
ot keepiq th• ElnefllDC)' and DJ'.'IL 
the fl'OUDd8 offered Jn IQpOOrt u..-
of? 

TM MblJll&er or 8tMe la tile ..... 
07 of - AJrab'a (lllri VM.7• a..... Allkla): (a ) No Sir. 

Cb > and (e). DO not arlle. 

•• 'il"M~ «lee•'ci•• .. om... I . i .., ........... .....,.: 
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